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MINISTRY OF EXTERNALAFFAIRS

NOI1FICATION

New Delhi, the 25th May, 2007

G.S.R. 396(E).-In exercise of the powers conferred by Section 24, read with Section 5 of the Passports
Act, 1967 (15 of 1967), the Central Government hereby makes the following Rules to further amend the Passports
Rules, 1980, namely;-

1. (1) These Rules maybe called the Passports (Amendment) Rules, 2007.

(2) They shall come into force with effect from the date of their publication in the Official Gazette.

2 In Schedule rv to thePassports Rules, 1980,-

(a) for serial numbers 17 to 21 and the entries relating thereto, the following shall be substituted, namely:-

Out ofturn (Tatkaal) Passport :

17. Issue of fresh out of turn (Tatkaal) passport
within 1-07 calendar days of the date of .
application

18. Issue of fresh out of turn (Tatkaal) passports
within 08·14 calendar days of the date of
application

•19.. Issue of put of turn' (Tatkaal) passport in
lieu oflost/dani~ged passport within 1·07
calendar days of the date of ajpplication

2D. Issue of out of turn (Tatkaal) passport in
lieu of lost/damaged passport within 8·14
calendar days of the date of application

21. In all re-issue cases after expiry of ten/twenty
years validity, either issued from:same PIA or
any other PIA. where passport is to be re-
issued out of turn (Tatkaal) within 1-3 working
days from the date of application.

Rs. 1500 plus the
passport fee as
applicable

Rs. 1000 plus the
passport fee as
applicable

Rs. 2500 plus the
passport fee payable for
getting a passport in lieu
o.f lost/damaged passport

Rs.1500 plus the
passport fee payable for
getting a passport in lieu
of lost/damaged passport

Rs. 1500 plus the
passport fee as
applicable

Rs. 3750 plus the
passport fee as
applicable

Rs. 2250 plus the
passport fee as
applicable

No fee in addition to the' .
passport fee payable for
getting a passport in lieu
of lost/damaged passport

No fee in addition to the
passport fee payable for
getting a passport in lieu
of lost/damaged passport

Rs. 3750 plus the
passport fee as
applicable
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Note: (A) Only passport fee as applicable would be payable for grant of an Out-of Turn (Tatkaal) Passport
covered under Serial No. 17. ] 8, 19,20 and 21 in the following cases, namely:

(i) The applicant has been advised to go abroad for specialized medical treatment and consultation.

(ii) The attendant (one only) who would need 10 accompany the applicant referred to at (i) above.

(iii) In case of death abroad of spouse, father, mother, child, child's spouse, grand child, brother or
his spouse, and sister or her spouse of the applicant.

(iv) AJI Diplomatic/Official passport holders who apply for an ordinary passport in lieu of their
Diplomatic/Official passport.

(v) The applicants who are orphans and are being adopted by foreign parents.

Note: (H) In all miscellaneous services. except ECNR, where fresh passport booklet is to be issued. (Tatkaal) fees
will he applicable.

Note: (C) 1\0 proof of urgency is required from applicant for grant of an Out-of-Turn (Tatkaal) passport. Hence,
PIA would nOI insist fur the same in any form.

lF. No. VI/401/38!98- Yol. 1I]

R. SWAMINATHA"'I", 11. Secy. (CPY)

Note :-Thc principal Rules were published in the Gazelle of India vide No. G.S.R f>91(E), dated the 11th December, 1<)110,
ami subsequently amended ride:

(i) O.S.R. 50(E), dated 7-2-\ <)81:
(ii) <l.S.R. 494(E), dated J()-()-19S 1
(iii) Cl.S.R 4(fJ(E). dated 24-6- J <)H2:

(iv) Ci.S.R. 325(E), dated 12-4-19,",3:

(v) G.S.R. 482(1:::), dated 13-6-19i-:3:
(vi) (i.S.R.494(c),dalcd 16-(]-IQS3:

(vii) Ci.S.R. 345(,E), dated 29-3-J 91'15:

(viii) (i.S.R. H60(E), dated 8-11-1 l)x5;

(ix) G.S.IUlS7(E), dated 13- 1O-! lJK7:
(x) <I.S.R. 114(E), dated 11-2-}')I<H:
(xi) Ci.S.R.1l55(E),dated 21.-11-1lii\lI:
(xii) Cl.S.R. 622(1:::), dated 27-6- \ l)()():

(xiii) (i.S.R 653(1:::), dated 20-7-I')l){)

(xiv) ('SR.I00{E),datcd4-3-IY9l:

(xv) Ci.S.R. 275(1::), dated 20-3-ll)l/ I:

(xvi) (i.S.R 5Kfl(E), dated ~ io.i 9'H:
(xvii) (i.S.R .•l I 1(E), dated 22-1-11)<.)2;

(xviii) (i.S.R. fJk4(E), dated'15-6-JlN2;

(xix) G.S.R. 721(E),l'lated7-8-1992:
(xx) C.S.R. 477{E)':'dated 16-6-1l)<)\

(XXI) G.S.R. 4H5(E), dated 1-7-1993;

(xxii) G.S.R. 503{E), dated 10-7-1993:

(xxiii)
(xxiv)

(xxv)
(!OM)

(xxvii)
(xxviii)

(xxix)

(xxx)
(XXXI)

(XXX»)
(xxxiii)

(xxxiv)
(xxxv)

(XXXVI)

(xxxvii)
I

(xxxviii)
(xxxix)

(xl)
(xh)

(xlii)
(xliii)

(xliv)

G.S.R. R33(E}, dated 2-12-1994;
G.S.R: 5Y2(E), dated 7-8-1995:
G.S.R 491 (El, dated 28-8-1997:
G.s.R 605(E), dated 5-1O-199H;
G.S.R. 516(E), dated 8-7-1999;
G.S.R. B27(E), dated 29-12-1999;

G.s.R. 34(E), dated 12-01-2000;
G,S.R. 472(E), dated 22-05-2000;
G.S.R. 473(E). dated 22-05-2OCXl;
G.S.R. 485(E), dated 23-05-2000;

G.S.R. 529(E}, dated 8-6-2000;

G.S.R. 584(E), dated 04-07-2{XlO;
G.S.R. 632(F.), dated 25-7-2000;
G.S.R. 482(F.), dated 28-6-2001;
G.S.R. S27(E), dated 13-7-2001;

(i.S.R. 576(E), dated 2-8-2001:

G.S.R. 817{E),dated 2-11-2001;

G.S.R. H79(E), dated 5-12-2001;
G.S.R235(E), dated ~-3:i(x}2:
G.S.R. 429 (E), dated 23-05-2003;
G.S.R 399 (E), dated 05-05-2005 ;
G.S.R. 768 (E). dated 23-12-2006.
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